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Central Adininistratiue TriLiunal
Rcincipal Bench, New Oelhi,

CA-2439/94

/

HON«BL£ MR. 3ljSTI£:£ CHETTUR SANKfiRAN NAIH, uHAIRMAM
HON'BLE MR. S. P. SISlJAS, MEMSER (a)

feu Llclhi this the igth day of November, 1996,

Shri Dagroop,
S/o Shri Hardeva,
R/o Village Masoodpur,
P. 0, Amr oh a (U P^. ....

(through Shri B.S, Mainee, advocate)

versus

Union of India through

1, The General Manager,
Northern Railway,
Saroda House,
Nau Oelhi.

2, The Oivisional Railway Manager,
Northarn Railway,
Noradab ad,

3, The Permanent Uay Inspactor,
Northern Railway,
Amroha. »»».

(through Shri K, K. Patal, advocate)

Applicant

Rbspendants

The application having been heard on 19, 11, 1996 thi
Tribunal on the same day delivered the follo^'ingt

CRDER

Chettur Sankaran Nair(3), Qi air man

Having heard counsel on both sides ws feal

that the only direction that needs ba given is to

examine whether the case of applicant is govecnad

by A-2 circular. Us direct second respondent to

examine the matter and communicats his decision to

applicant. Ue make it clear that this direction by

itself will not confer a cause of action on n Li cant.
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2, Uith tha aforesaid dlraction^ ye dispose of ttis-'

application. No costs.

Dated, the 19th day of feuember, 1996,

- I: I '

(S.P, aisuas ) (Chattur Sankaran Nair (3 )
Member (A) ' Chairman
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